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MINISTRY OF HOME AFFAIRS ANNEXURE
NOTIFICATION The Goa, Daman and Diu Public Moneys (Recov-

Mew Delhi, the 21st August, 1998

G.S.R. 306 (E).—In exercise of the powers conforred
by Section 10 of the Dadra and Nager Haveli Act, 1961 (35
of 1961), the Central Government hereby 2xteuds o the
Union Territéry of Dadra and Nagar Haveli, the Goa, Daman
and Diu Public Moneys (Recovery of Dues) Act, 1986
(Goa Act 10 of 1987) as in force in the State of Goa af the
dete of this Notification subject to the following modifica-
tions, namely —

MODIFICATIONS

1. In the Goa, Daman and Diu Public Moneys (Récov-
ery of Dues) Act, 1985 unless the context othervise requiras,
throughout the Act—

(8) Forthe words “State Govemnment”, the words, “Ad-

minjstrator” shall be substituted.

{b) After the words “in this Act™, except in sub-section

(1) of Section: !, the words “as extended to the Union

territory of Dadrs and Nagar Haveli” shall be in-
" serted,

{c) afterthe words “arrears of land revenue”, the words
and figures “under the provisions of the Dadrm and
Nagar Haveli Land Revenue Administration Regu-
lation, 1971 (No. of 1971)" shall be inserted.

2. In Section |,— -
(a) Insub-section (1), after the figures 1986, the words

“as extended to the Union territory of Dedra and

Nagar Haveli” shall be ingerted.

(b) In sub-section (2), for the words “Goa, Daman and
Driu", the words “Dadra and Nagar Haveli™ shall be
substitated,

(¢) Insub-section (3), for the words “Government”, the
waord “Administrator™ shall be substituted.

3. In Section 2,

(2) clause (a) shal! be re-numbered as clause (aa) and
before the clause (aa) 88 o renumbered, the fol-
lowing clause shall be inserted, namely

“(a)" administrator “means the Adminismator of
the Union temritory of Dadra and Nagar Haveli, ap-
pointed by the President under drticle 239 of the
Constitution™.

{b) in clause (g), in explanation, in item (ii), for the
word “Government”, the word “Administrator”
shall be substituted.

(c) for clause (h) the following clause shall be substi-
tuted, namely :—

“(h) *Official Gazette’ means the Dadra and Nagar
Haveli Gazette.”

ery of dues) Act, 1986 (Goa Act 10 of 1987) AS
EXTENDED TO THE UNION TERRITORY OF
DADRA AND NAGAR HAVEL1

AN
ACT

to provide for the apeedy recovery of certain classas of dies
payeble o thé State Government, Financial Corporations and
other Corporations owned or controiled by the State Govern-
ment, Government Companies and nationalised and other
Banks.

Be it enacted by the Legislative Assembly of Goa,
Damen and Diu in the Thirty-Seventh year of thie Republic
of India as follows ;—

1, Short title, extent and commencement.—

(1) This Act may be called the Goa, Daman aad Din
Public Mopeys (Recovery of Dues) Act, 1986 as
extended to the Union Territory of Dadra and Nagar
Haveli.

(2) It extonds to the whole of the Union Territory of
Dadra and Nagar Haveli.

(3) Ttshall corae into force on such date as the Admin-
istrator may, by notification in the Official Gazette,
appoint.

2. Definitlons..~Tn this Act as oxtended to the Uniop

territory of Dadra and Nagar Haveli, unless the context oth-
erwise requires,—

(8) “Administyator” means the administrator of the
Urion temitory of Dadra end Napar Haveli, ap-
pointed by the President under articks 239 of the
Constitution
(32) “Agricubture” includeshorticulture, raising of
Crops, grass or parden produce, animal hushandry,
daivy farming, poultry farming and breeding of tive-
stock ;

() “Bank” means

(i) abanking company as defined in the Bank-
ing Regutation Act, 1949 ;

(i) the Siate Bank of india constituted under the
State Bank of India Act, 1955 ;

(ii}) asvhsidiary bank as defined in the State Bank
of Tndia (Subsidiary Banks) Act, 1959 ;

(iv) acorresponding new bank constituted, under
the Banking Cempanies (Acquisition and
Transfer of Underiakings) Act, 1970.:

(v} any banking Iustitution notified by the Cen-
tral Government under section 51 of the
Banking Repulations Act, 1949 ;

(vi) any other financial institution notified by the
Administrator by a notification in the Offi-
cial Gazette &5 a bank for the purposes of this
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Act as extended to the Union territory of
Dadra and Nagar Haveli.

(bb) “Coliector” means the Collector of a district and
includes any other officer appointed by the admin-
istrator to exercise and perform all or any of the
powers and functions of a Collector under this Act
as extended to the Union territory of Dadra and
Nagar Haveli.

(&) “Corporation” means the Financial corporation es-
tablished or functioning in this Union territaty and
includes any other Corporation owned of controlled
by the Central Government or the Administrator
specified by the Administrator by a Netification m
ike Officiel Gazette.

(d) “Financisl Assistance” means any kind of finan-
cial assistance given i—

(i) for establishing, expanding, modernising,
renovating or nning any industrial under-
taking ; or

(i) for the purpose of vocational tralning ; or

(iii} for the development of agriculture or agro
fndustry ; or

(iv) forthe purpose of anty kind of planned devel-
opment rcognised by the Administrator | or

(v) for relief agninst distress cavsed by fire, or
serious drought, flood, or other natural ca-
{amities ; or

(vi) for the purpose of carrying out any Govern-
ment sponsored scheme ; or
(vii) for any other prascribed purpose ;
(e) "Government Company” means & Government

Company a8 defined under section 617 of the Com-
panies Act, 1956.

(f) “Industrial concem” shall have the zame meaning
as is assigned to that expression in the State Finan-
ciel Corporation Act, 1951.

(g) “Industrial undertaking” includes any nndertaking
for the manufacture, preservation, storage or pro-
oesaing of goods of the generation or distribution
of clectricity or any other form of energy, or for the
development of any contiguous arsa of land as an
industrial estate.

Explanation : The expression “processing of goods™
includes any act or process for producing, repairing or mak-
ing an article by subjecting any material to & manual, chemi-
cal, electrical or any ather like operation ;

(i) “prescribed” means prescribed by rules made
under this Act as extended to the Union territory of
Dadrs and Nagar Haveli.

(i} “Government sponsored scherne” moans a scheome
sponsored or adopted by the Administrator or an
Officer autbarised by i in this bebalf for develop-

2348 L4 l LY S

muenst of agriculturg or industry and notified as such
by the Administrator or the authorised officer, by a
notification in the Official Gazette for the purpose
of this Act as extended to the Union territory of
Deadra and Nagar Haveli.

{h) 'Official Gazette’ means the Dadra and Nagar
Haveli Gazette,

3. recovery of dues s arears of land revenue under the
provisions of the Dadra and Nagar Haveli Land Revenue
Administration Regulation, 1971 {(No. 2 of 1971).—

(1) Whers any person is & party—

(a) toany agreement refating to a oan, advance or grant
given to him or relating to credit in respect of, or
relating to hire purchase of goods sold to him by
the Adminijatrator, the Corporation or as the case
may be ; the Government Company by way of
financial assistance ; or

(b) to any agreement relating to a loan, edvance or grant
given to kim relating to credit in-respect of, or re-
lating to hire puschase of goods sold to him by a
Bank or Govertment Company, as the case inay be
under Government sponsored scheme ; or

{c) to any agresment relating to a guarantoe given by
the Administrator or the Corpormion in respect of
a loan raised by an industrial concern ; or

{d) to any egreement providing that any money pay-
able thereunder to the Administrater or the Corpo-
ration shall be recoverable as arears of land rev-
enue under the provisions of the Dadra and Nagar
Haveli Land Revenue Adminjstration Rogulation,
1971 (No. 2 of 1971) ; '

and such person—

(i) makes any default in payment of the loan or ad-
vance of any instalment thereof ; or

(ii} having become liable under the conditions of the
grant to refund the grant or any portion thereof,
mekes any default in the refiund of such grant or
portion or eny instalment thersof, or

(i) Otherwise fails to comply with the terms of the
agreement—

then, in the case of the Administrator such Officer as
may be authorised in that behalf by the Administrator by No-
tification in the Official Gazetie, in the case of a Corporation
or a Government Company, ths Managing Director thereof
or where thers is no Managing Director, the Chairman thereof,
by whatever name called, and in the case of a Bank, the local
agent theroof by whatever name called, may send to the Col-
lector a certificate as early as possible in the prescribed form
mentioing the sum duc from such person and requesting
that such sum may be recovered as if it wore an arrear of land
revesiue under the provisiens of the Dadra and Nagar Haveli
Land Revenue Administration Regulation, 1971 (Ne. 2 of
1971).
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{(2) The Collector on receiving the certificate shall after
making such enquiries (including giving hearing to the party
affected) as he deems fit proceed to recover the amount stated
therein as aforesaid as arrears of land revenue under the
provisions of the Dadra and Nagar Haveli Land Revenue
Administration Regulation, 1971 (No. 2 of 1971).

3. On recovery of any amount under sub-section (2),
the same shall be paid over to the Administrator, Corpora-
tion, Government Company or as the case may be, bank after
deducting, except in the case of amount to be paid to the
Administrator, such portion of the amount realised, as cost of
collection, as the Collector, may deem to be reasonable.

4. No suit for the recovery of any such due as aforesaid
shall lie in a Civil Court against any person referred to in
sub-section (1) and no injunction shall be granted by a Civil
Court in respect of any action taken or intended to be taken
in pursuance of the right conferred by this section.

4. Interest of Administrator, Corparation, etc. not to be
affected —

(1) Nothing in section 3 shall—

(a) affectany interest of the Administrator, the Corpo-
ration or the Government Company or any bank in
any property, created by any mortgage, charge,
pledge, or other encumbrance ;or

(b) bar asuit or affect any other right or remedy against
any person other than a person referred to in that
section, in respect of a contract of indemnity or
guarantee entered into in relation to an agreement
referred to in clause (a),

(2) Where the property of any person referred in sec-
tion 3 is subject to any mortgage, charge, pledge, or other
encumbrance in favour of the Administrator, the Corpora-
tion, a Government Company or a Bank then—

(a) in every case of a pledge of goods, proceedings shall
first be taken for the goods pledged, and if the pro-
ceeds of such sale are less than the sum due, then
proceedings shall be taken for recovery of the bal-
ance as if it were an-arrear of land revenue under
the provisions of the Dadra and Nagar Haveli Land
Revenue Administration Regulation, 1971 (No. 2
of 1971) :—

Provided that whete the Collector is of the opinion that
it is necessary so to do for safeguarding the recovery of the
sum due to the Administrator, Corporation, Government
Company or Bank, as the case may be, he may, for reasons ta

the recorded direct proceedings to be taken for the retovery .

of the sum due as if it were an arrear of land revenue under
the provisions of the Dadera and Nagar Haveli Land
Revenue Administration Regulation, 1971 (No. 2 of 1971)
before or at the same time the proceedings are taken for sale

of the goods pledged.

(b) in every case of mortgage, charge or other encum-
bran¢e of immovabic property the said property or
as the case may be the interest of the defaulter
therein, shall first be sold in proceedings for recov-
ery of the sum due from that person as if it were an
arrear of land revenue under the provisions of the
Dadra and Nagar Haveli Land Revepue Adminis-
tration Regulation, 1971 (No. 2 of 1971), and any
other proceedings may be taken thereafter only if
the Collector certifies that there is no prospect for
realisation of the entire sum due through the first
mentioned process within reasonable time.

5. Actnotto debar recovery of dues in respect of finan-
cial assistance given by the bank to agriculturist.—Subject to
the provisions of sub-section (3) of section 3, nothing in this
Act as extended to the Union territory of Dadra and Nagar
Haveli shall debar the recovery of dues in respect of finan-
cial assistance given by a bank to an agriculturist or the secu-
rity of a charge or mortgage created by the agriculturist on
any land or interest therein in favour of the bank, where such
dues are recoverable by the Bank under the provisions of any
other law for the time being in force.

6. Power to make rules—(1) The Administrator may,
by notification in the Official Gazette and subject to the con-
dition of previous publications, make rules for the purposs of
carrying out the provisions of this Act as extended to the Union
territory of Dadra and Nahar Haveli.

(2) In particular and without prejudice to the generality
of the foregoing powers, such rules may be made for all or
any of the following matters, namely :—

(a) any other purpose to be prescribed under sub-clause
(vii) of clause (d) of section 2.

(b) the form of certificate to be sent under sub-section
(1) of section 3.

(c) any other matter which is to be ormay be prescribed.

7. Suits in Civil Courts to abate.—All suits of the na-
ture referred to in sub-section (4) of section 3 pending in any
Civil Court immediately before the commencement of this
Act as extended to the Union territory of Dadra and Nagar
Haveli, shall abate upon such commencement so however
that such abatement shall be without prejudice to the right of
the Administrator,-Corporation, Government Company or
Bank, as the case may be, to recover any sum which may be
the subject matter of such suit in accordance with the provi-
sions of this Act as extended to the Union territory of Dadra
and Nagar Haveli or any other law {or the time being in force.
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